
FORMA
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution/ Process for
Corporate Persons) Regulations, 201'6]

FOR THE ATTENTION OF THE CREDITORS OF PANEL BOARDS AND LAMINATES LIMITED
IjiJj!U[i%:i,!f.~t';;h,r";; (vm :!•. ,:" it , .. '. RELE'V ANT PARTICULARS I
1. Name of corporate debtor Panel Boards and Laminates

Limited
2. Date of incorporation of corporate debtor 27-11-2007
3. Authority under which corporate debtor is Incorporated under tht Companies

incorporated / registered Act, 1956
4. Corporate Identity No. / Limited Liability U36999TG2007PLC0560rO

Identification No. of corporate debtor
5. Address of the registered office and principal office Registered Office:

(if any) of corporate debtor #104, 3rd Floor, C Block, Surya
Towers, S P Road,
Secunderabad - 500 OOq [Telangana]
Principal Place of Busjness:

IChandrapur-Ballarshah Road,
Bhivkund Nala, Post Vlsapur.
Tahsil -Ballarpur,
Dist: Chandra pur - 442701 [MS]

6. Insolvency commencement date in respect of 20-08-2019 I
corporate debtor I

7. Estimated date of closure of insolvency resolution 16-02-2020 I

I
process I

8. Name and registration number of the insolvency Pavan Kankani
professional acting as interim resolution IBBI/IPA-002/IP-NOQ368/2017-
professional 18/11062

9. Address and e-mail of the interim resolution C/o P K Associates I
professional, as registered with the Board F-45, 5-9-1121, Agar1al Chambers,

King Kothi, Hyderabad - 500 001
[Telangana] I
Email: ippavankank4ni@gmaiI.com

10. Address and e-mail to be used for correspondence C/o P K Associates 1
with the interim resolution professional F-45, 5-9-1121, Agar I al Chambers,

King Kothi, Hyderabad - 500 001
[Telangana] I
Email: ipr_avankankflni@gmail.com

11. Last date for submission of claims 03-09-2019
12. Classes of creditors, if any, under clause (b) of sub- Not Applicable

section (6A) of section 21, ascertained by the interim
resolution professional

13. Names of Insolvency Professionals identified to act Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and Web link: Not Applicable
(b) Details of authorized representatives Physical Address: rot Applicable

are available at:
Notice is hereby given that the National Company Law Tribunal, Hyderabad B~'nch has ordered the
commencement of a corporate insolvency resolution process of the Panel Boards and Laminates
Limited on 20-08-2019.



I
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or br electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against ,bntryNo.13 to
act as authorised representative of the class [Not Applicable] in Form CA.

Date: 21-08-2019
Place:Hyderabad

PAVANKANK
IBBI/IPA-002/IP-~r~~~i~


